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FOURTEENTH LEGISLATIVE ASSEMBLY
TWELFTH SESSION

THE KARNATAKA CO-OPERATIVE SOCIETIES (SECOND
AMENDMENT) BILL, 2016

(L.A. Bill No. 42 of 2016)

A Bill further to amend the Karnataka Co-operative Societies
Act, 1959.

Whereas it is expedient further to amend the Karnataka
Co-operative Societies Act, 1959 (Karnataka Act No 11 of 1959) for the
purposes hereinafter appearing;

Be it enacted by the Karnataka State Legislature in the sixty
seventh year of the Republic of India as follows:-

1. Short title and commencement.- (1) This Act may be called
the Karnataka Co-operative Societies (Second Amendment) Act, 2016
(2) It shall come into force at once.

2. Amendment of section 57.- In the Karnataka Co-operative
Societies Act, 1959 (Karnataka Act 11 of 1959) in section 57, in sub-
section (2A) after the proviso the following shall be inserted, namely:-

“Provided further that, out of the total contribution made by a
Co-operative society to the account of the Co-operative education
fund, every year one fourth shall be remitted to the account of the
Sahakara Academy (Reg.), Mysore, registered under the Karnataka
Societies Registration Act, 1960 and sponsored by the State
Government for the purpose of carrying out co-operative education,

training and research.”
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STATEMENT OF OBJECTS AND REASONS

[t is considered necessary to amend the Karnataka Co-operative
Societies Act, 1959 (Karnataka Act No 11 of 1959} to Provide for
payment of one fourth of the total contribution made by a Co-operative
society to the account of the Co-operative education fund, every year
to the account of the Sahakari Academy (Reg.), Mysore, registered
under the Karnataka Societies Registration Act, 1960 and sponsored
by the State Government for the purpose of carrying out co-operative

education, training and research.

Hence, the Bill.
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FINANCIAL MEMORANDUM

There is no extra expenditure involved in the proposed legislative

measure.

H.S. MAHADEVA PRASAD
Minister for Co-operation and Sugar

S.Murthy
Secretary (1/C)
Karnataka Legislative Assembly.
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ANNEXURE

EXTRACT FROM THE KARNATAKA CO-OPERATIVE SOCIETIES ACT,
1959 (KARNATAKA ACT 11 OF 1959)

XXX XXX

57. Net profits and their disposal.- (1) XX XX XX

(2A) A Co-operative Society shall, from out of the balance of its net
profits, contribute two percent to the Co-operative Education Fund to be
administered by the Karnataka State Co-operative Federation Limited,
Bangalore.

Provided, urban Co-operative Banks shall contribute one percent of its
net profit to the Karnataka State Co-operative Urban Banks Federation in
addition to the two percent as prescribed in sub-section (2A).

XXX XXX
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